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Petition(s) for Special Leave to Appeal (O No(s) . 25075/ 2012

VI NOD KUVAR SHUKLA Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)

(with appln. (s)
report)

for deletion of the name of respondent and office

Date : 05/01/2015 This petition was called on for hearing today.

For Petitioner(s)

For Respondent (s)
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R D. Upadhyay, Adv.
Braham Si ngh, Adv.
N. S. Vidhudi, Adv.

Ardhendumaul i Kumar Prasad, Adv.
Shai | Kunmar Dwi vedi, Adv.
Ai shwar ya Pat hak, Adv.

SSs 558

UPON hearing the counsel the Court made the follow ng
ORDER

In respect of Respondent No. 1, counter affidavit is
al ready on record.

In respect of Respondent Nos. 3 to 33, the names have
been del eted fromthe cause title vide Hon' ble Court’s order
dated 17.12.2014.

Lear ned Counsel for Respondent No. 1 to
appropriate st eps for filing vakal at nana on behal f
Respondent No. 2 by obtaining No hjection Certificate from

the earlier Counsel within two weeks.
List the matter on 29.01. 2015.
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